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Acts of the Gmjarat Legislature and Ordinances promulgated and
Regulations made by the Govemor.

The following Act of the Gujarat Legislature havmg been assented to- by the
Guvcmor on Lhe 17th October, 1980 is. hereby published for general information.

. ~ N.B PATEL,
Secretary to the Government of Gujarat, -
Legal Depariment.

 GUIARAT ACT NO. 25 OF 1980.

© (First pubhshed ‘after having received the -assent of the Governor in the
"(‘ujm‘at Government Gazette” on the 22nd October, 1980).

Aun Act fo provide for the 1mprovemcnt of live-stock_in the dtate of Gujarat in
the manner herein provided,

It is hgzrcby énacted in the Thirty- ﬁrst Year .of the Republic. of India as
follows :—

1. (I) T'hls Act may bc cal]ed the Gugarat L1vc—stock Improvement Act, 1980, Short title,
Q0mmenca--
@ 1t shall come into forcc on such date ag the State - Govcrmnent may, by ment and

lication.
notnﬁcatton in the Offrcml Gazette -appoint. - applies 1'011

3 It applles in the  first instance to all ‘those’ vﬂlages in which the Bombay

XXM Live-stock Jmprovement Act, 1933, the said Aet as adapted and applied to the

of
1938,

[T-Reira—43.~1

Saumshma arch of the State of, ad the case ‘nhay be, the said Act as cxtendeﬂ to the
431 '
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Prohibition
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KutchamotlheSmtewas mforcemmedxatclyhdorethcoommmt of

this Act and the State Government may, in consu'tation with the Director of .

Animal Husbandry; Gujarat State, by notification in the Official Gaz¢ fte apply the
.provisions of this Act to any other village or local area with effect from such date
as may be specified. in the notification.

2. In this Act, unless the context otherwise requires,—

(I) “appointed day" in relation to a village or local area means the date on
which this Act is made applicable fo such village or local area;

)] _“cow”'includes a heifer;
(3) “Hcence” means a licence granted under section 5;

@ “hve-stock’oﬂiccr" means an officer or ‘person appointed or mvestcd mth
powers under section 3;

(5) “prescribed” means prescribed by rules;
&) “rules” means rules made undcr section 22:

(7) “village” means a village as defined in the Bombay Land Revenue
Code, 1879;, and

(8 “a person is said to keep a bull” if such person owns the bu]l or has
the buIl in his possession or custody. :

3. The State Government may, by notification in the Oﬁ:cml Gagzette, appoint
any officer to be a live-stock officer and assign to such officer such powers and
duties under this Act, as it may deem fit.

4. No person shall keep a bull which has attained the prescribed age except

for keeping ynder and in accordance with the terms, conditions and restrictions of a l[CenCE

a bill for
- bresding
purposes.

| . Grant of

' licences,

Refumal to
grant or
revooation
of

licencs.

granted under section 5.

Bom,
-V

1870,

5. Every licence for the keeping of a bull shall be granted by a Tive-stock .

officer authorised by the State Government by general ‘or special order in this
behalf in such form, for such period, on payment 'of such fees and subject to
such terms, conditions and restrictions, as may be prescribed.

6 (D Subject ‘to rules, thc'live-stock officer authorised to grant the licence
may refuse to grant or may revoke a Iloence if in the opinion of such oﬂ'icer
the bull appears to be—

(@) of defectwe or inferior confomahon and likely. to beget defecn(re or

inferior progeny; or _ o

(b) - permanently -affected with 'any--céﬁié_gibu.g or infectious dl'_S%‘Bﬂ;_ or

\



require that any bull which has attained the prescribed age at the date when the order
~ notice is served and in respect of which no licence is for the time being in force oastration
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(¢} permanently affected with aay olh,er discase rendering the bull unsunable
for breeding purposes; or

{d) not of prescribed qualixy, standard or breed:

Provided that different quality, standard or breed may be prescribed for
difterent areas of the State. )

(2) The live-stock officer granting a licence may- also revoke a licence jf in
the opinion of such officer there be any breach of any of the terms or conditions

of the licence.

(3) No person shall be entitled to any compensauon for the revocation of a
licence under sub- sccuon (}) or {2}

(4) If a licence is revoked under sub-section () or {2), the live-stock officer
revoking the licence shall give notice to that effect to the owner or the person
stated therein to be the owner of the bull and any such notice given in respect
of a licence shall state the grounds for the revocation.

7. When the live-stock officer granting the licence is satisfied that a licence
granted under scctivn 5 has been lost or destroyed, such officer may, subject lod:;;:ga‘::
such conditions as may be prescribed, issue to the holder of the licence a lleenee
dupiicate thereof, and thereupon all the provisions of this Act with respect to
the licence shall apply to the duplicate as if it 'were the original licence.

8. A liceoce granted in respect of a bull shall remain i force untll— Duraii
uratuon
{a) the period specified therein expires, or _— : of lieenes,

(b) it is revoked under this Act, or
{¢c) the buli dies or is castrated in the prescribed manner,

9. Any person who keeps a bull shall, at any reasonable time, elther at the ¢ = .
place where 1he bull is for the time being or at any other reasonable placc, of ;i’f;n."”~
submit the bull for inspection bty any live-stock officer when required by such
officer to do so and render all reasonable assistance to that officer for the purpose

of inspection.

10. (D) A live-stock officer may, by notice served in the prescribed manner,

Power to

under this Act, shall be castrated in a prescribed manner within one month after of bulle.

the notice takes effect. Such castration shall, if the owner or other person who
keeps the bull requires, be perfcrmed or caused to be performed by the live-
stock oﬂicer free of charg.

{2) For the putposc of this secnon a nouce ‘shall be ser\red on the owm:r of
the bull or on any other person who keeps the buli,
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Duty to- 11. It shail be the duty of any person who for the urne bemg keeps a bull
produce ¢ g licefice if in force in respect of the bull, to- prodice ‘the licence~ - .

(a) within a reasonable time on demand made by é live-stock oﬁiqer or
any other officer authorised by general or spec1a1 order by the State Govein-
‘ment in this behalf in any place where the buil is for the tlmc bemg,

(b) before a cow: is served by a bull on demand made by the: persoa.in
charge of the cow, .

Penslty for - 12. Whoever in contravention of this Act or any rule or order made under
m’lpii';g'“ this Act of of any terms, conditions or restricions of a licence kesps a bull
contraven.  shall, on coaviction, be punishable with fine which may extend to one hundred
tion of this rupees ' i

Aot or rules or pecs.

without or

in contrave-

ntion of ) o, . s
licence,

Penalty for . 13. Whoever ncglects or fails to comply with a notice served in accordance
Dogleat or  gith section 6.or 10 shall, on conviction, be punishable with.fine. which may
comply with extend to fifty rupees.

notice nnder

section 6 ov
10.

Penalty for 14, - Whoever neglects or fails to submit a bult for inspection when required-
}‘:ﬁ};’:‘  bya live-stock officer for inspection under section 9 or whoever fails to produce
comply with a licence when reguired to do-so in ac¢ordanco with the provisions of section 11
lﬁ?i‘;;”“‘m shall, on conviction, be punishable with fine whlch may extend. to fifty rupees.
section 9 or
1. .
Power of 15. (1) Whensver an offence under section 14 has been committed, or
live.stock  whenever any bull ‘has not been castrated in compliance with the potice served
::Eﬁﬁ;fo under section 10, it shall be competent to a live-stock officer to castrate or cause
to be castrated in the prescribed manner, the bull in respect of - which such offence
was committed or such notice was. served, as the case. may be. Such castration:

shall. be performed or.caused to be performed by a live-stock oﬁieer free of.charge.:.

(2) It shall also be competent to a live- stock officer to scize any' bull, if the
person in whose ownership, possession or custody it is, for the time bsing, i8
jot known or cannot be ascertained -after an inquiry in the ‘prescribed - manner,
On such scizure the live-stock officer may, if he is of opinion that such:. bull:..
has attained the prescribed age or is suffering from any of the defects or diseases..
spec1ﬁed in section 6 direct lhat the” sald bull shall be— . . _

{a) castrated in- the prescnbed manner, and

(b). sold. by. public- auction. or s¢nt to a panjaragol :

[
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Prowded that 1f the owncr of the said bull appears w:thm fificen days of
. such sedzuse dnd: paom to:the satisfaction of the live-stock: oﬂioer that the said
‘bull- is- of- his ownership . the: saad bull—— . -

(iy if not sold by public auction, or
(n) if sent- 10 & pwuarapof

shall be dchvered 10 such owner on payment of the costs, charges and expenses -
incurred for the miantenance of the said bull and determined in the presmbed. '
manner, or
(iti) | if sold by publlc _auction, the proceeds of such sale shall be paid 10
such owner affer deducting therefrom the costs, charges, and expenses incurred
for the mmntcnancc and sile of the said bull and determined in the prescribed

16. For the purposes of this' Act, a live-stock officer shall have power at all Power of
reasonable times— _ . live-stock
o ‘ “
@ toinspect any bull, . - . : et

(b) " to mark any buill with any prcscnbcd mark in the prescribed manner, pmf,?uiif"'

() 1o entéi any premises or other place in the prescribed manner where he.
bas reason to believe that a bull is kept. \

17. The. village patel and all mémbers of the village police and all officers of Village ' _
the departments of revenue, agriculture, animal husbandry and veterinary sciencé glltl::s:r;i e

or of such other dépﬁttment as’ the Staf¢ Government may direct shall be bound— ;Jr:)emgert;
an N

assist lives
(a) to give mmedmte information to a live-stock officer of the commission stfgok

of any offénce, or the intention-or préparation to commit any offence punish- -
able under this Act which may come to their knowledgc,

{b) to take all reasondble méasurés in their power to prevent the commission
“of any such’ offerice which" they know or have reason 10 believe is about to be

. committéd; and
© to assiSt any live-stock officer in earrying out the provisibns of this Act.

18, No Courf-shall tike cogiizance of any offénce’ under this Act, except on Cognizance

a complaint madé by a lwe-stdt:k officer or any person authorised by such 35‘ ggefﬁ:a :

officer in that behalf or upon a Teport in writing made by any police officer Act.
2 of under mtl'on 1?3 ‘of -the- Codu .of-Criiinal: Procedure, 1973.

1074,
" 19, Bvery livesstock - offick# - shall -bé: deeied: toi bs a- pub]ic servant Withil the Tiestock -
ILVor meanmg of. sectiott 2 of ‘thig- Tntliug' Péinal Codle: _ ;E};;f; to be

servant.
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20. (1) No suit, prosecution or other leg:'ai proceedmg shall be instituted

~ against any person for anything which is in good faith domne or intended to be
donc under uu:, Act ‘or the nles.

@ No suit shall be instituted against the State Government and no prosecu-
tion or suit shali lic against any live-stock officer in respect of anything done

‘or alleged to have been done, in pursuance of this Act, unless the suit or prose-

" Revision,

Power of

 Btate

Government

" to make
. rulea,

cution has been mslltuled within four months from-the date of the act comp-
lained of :

2i. The State Government may call for and examine the record of any order
or proceedings of any live-siock officer for the purpose of satisfying itself as
to the legality or propriety of any order passed by such officer and as to the
regularity of the proceedings of such officer. If in any case it shall appear to the
State Government that any order or proceedings so called for should be modified,
annulled or reversed, it may pass such order as it may deem fit.

22. () The State Government may, by potification in the Official Gazette,
raake rules for carrying out ‘the purposes of this Act.

(2) In particular and without prejudice to the generality of the foregoing
power, such rules may be made— .

(a) for the whole or any part of the State of Gujarat, and’

b) to prowde for all matters cxprcssly required or allowod by this Act to
bc prescribed by rules.

(N The power to make rules conferred by this section shall be subject 0
the condmon of the rules being made after prevxous publication,

4 All rules made under this section shall be laid for not.less than thirty
days before the State Legislature as soon as possible after they are made, and
shall be subject to rescission or to such modifications as the State Legislature -

' . may make during the session in which they are so laid or the session mmodlately

Power of

Btats
Qovernment
to apply the

- provitlons of

this Aot to
buffale-1nlls.

fo]]omng

(3) Any rescission or modification so made by the State Legislature shall be
published in the.Official Gazette and shall thereupon take effect.

23. The State Governient may, by notification in the Official Gazette, direct
‘that all or any of the provisions- of. this Act which are-in force in any village
or other local area shalt apply to buffalo-builsin such village or locil area from
the date specified in such notification and thereupon the reference to bulle and
cows in the provisions of this Act so applied shall be construed as references to-. -
buﬁalo bulls and. buﬂa]o-cows respecuvely and t]ns Act shail apply aocordmgly
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24. On the application of this Act fo any village or local area— Repeal and
: . . i - ~ maving
Bom. (@) the Bombay: Live-stock Improvenient Act, 1933 as in force in the Bombay |
2XIL  ares of the State, :

1933, (b) the Bombay Live-stock Improverﬁent Act, 1933 as ada.pled'and applied
. to the Saurashira area of the State, .

() the Bombay Live-stock Improvement Act, 1933 as extended to the
Kutch area of the State, :

shall stand repealed in relation to such village or, as the case may be, local area:
Provided that such repeal shall not affect— , :
(2) the previous operation of the Acts so repealed or of anything duly done

- or suffered thereunder:

. (b) any right, obligation or Iiébility acquired, accrued or incurred under
the Acts so repealed;

(c) any penalty or punishment incurred or imposed in respect of any offence
committed under the Acts so repealed; or :

(d} any investigation, legal proceeding or remedy in respect of any such
right, obligation or liability, penalty or punishment as aforesaid,

and any such investigation, legal proceeding or _remedy may be instituted,
continued or enforced and -any such penalty or punishment may be imposed as
if this Act had not been passed: . T

Provided further that subject to the succeeding proviso, anything done or any
action taken under the provisions of any of the Acts so repealed shall he déemed
to have been done or taken under the. corresponding provisions of this Act, and
shall continue in force accordingly, unless and . until it is ruperseded by anything
done or any action taken under this Act:

Provided also that the rules preseribed under the Bombay Live-stock Improve-
X1 ment Act, 1933, and in force on the appointed day shall, in so far as they are
13§3 not-inconsistent with the provisions of this Act, be deemed to be the rules made
~under section 22 of this Act, for the whole of the State with effect from the
appointed day, ) : .
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